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THE MINISTER OF STATE IN THE 
MINI TRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): We .have been referring all 
th to the concernC(l Ministrie nnd 
have been impr ing upon them wid 
persuading them that the replie should be 
sent a early as possible. This matter was 
raised at an earli r occasion also. We 
are taking all 'ble step in this respect. 

SHRJ RAMAVATAR SHASTRI: But 
nobody_ · paying any heed to your advice. 

MR DEPUIY-SPEAKE.ll: The purp e 
• served. 

SHRI RAMAVTAR SHASTRI: Only 
if they reply, then the purpose is served. 

12.40 hrs 

MAJOR PORT TRUSTS (AMEND-
MENT) BILL 

THE MINISTER OF SHIPP G AND 
TRANSPORT (SHRI VEERE ORA 
PATIL): I beg to move : 

'That the Bill further t dlllend the 
M jor P rt Tru t Act, 1963, p d 
by Rajy S bha, be t en into consider-
ation." 

With your permi ion, Sir, I wo Uk 
10 ay a few words while moving the 
Mnjor Port Tru t (Amendment) Bill for 
con id ration. 
Th~ M jor Port Trust Act 1963 (38' 

of 1963) makes provi 'on f r the. con titu· 
rion of port :rnthoritie f r th ten major 
ports in India and to ve t the dmini tra-
tion, control and management f tho e 
port in uch authoritie . 

Proposal have be a received from 
voriou port tru t1 from time to time for 
amending the ct so to remove some 
difficulcie in it application . During the 
admini tration of the ct, the Min' try 
itself ha felt the need to am nd certain 
sections either for overcoming some diffi-
cultie faced in connec: ;on with th~ appli-
cation of the Act or to bring it in con-
formity with the pre at-day conditi 
etc. 

The definition of Word 'Pier' d e not 
include tran hipper&. It is proposed to 
enlarge the definition of 'Pier' to include 
them so as to enable the p rt to regul te 
the working of tran bippcrs under variou 
provi ion of the Act. It i · I o propo ed 
to define the term 'traoship r' ·n the Act. 

The Act permits appointment of one 
Deputy Chairman a a Tru t on n port 
lru t boarJ. The propo ed nm ndment 
lives power Lo the Central Government 
(O appoint one or more Deputy Cba.i.rman 
o Tru tee on a port tru t board. Thi 
power will be exerci cd only in c e f 
a port which b one Chairman but more 
than one port under i ti.ve 
ontrol. 

Provision is bei.ng made in th 
the appointment of a. penon t 
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Cbairqum or D puty Chairman of tho 
Port Trust when the post la.H vacant due 
10 the re on not provided in the Act 
till a regular incum nt of the post is 
appointed 

.., The exi ting Act doe not pe~t ap-
pointment of per on who are not Trtnnee 
as m m bcr of the Committee . Some-
tim , there i ne d for appointing nl'lTI· 

r 

t te h iog pecial knowled e of tli ~ 
subject m mber of the pecial com· 
mittee , etc. The proposed amendment 
will t e c re of thi difficulty. It i also 
propo ed lo em r the Central Govern-
m~ t to pay more fee and allowances tC' 
sucb per on than admi . ible to Tru teeL 

In order to obviate the need for frequent 
n.meo<lment in the Act af teY every pay 
r vi ion, it i propo eel to empower the 

entral Gov rnment to fix the maximum 
of the pay ale of the po t which can 
be created by Lbe Bo rd or b yond which 
app intmcnl are required to be made by 
CeotraJ Government by notification from 
time to tim . Jt is also propo d to allow 
P rt Tru t to nppoint pilot who i al-
ready autho i b the Central Govern-
m nl L pilot in an ther port 

Since service rule for Govemmcmt ser-
vaats p rmit the Gov rnment to levy the 
pennJty of compul ry retirement on Oov-
ernment rvn:o , it i propo ed to pro-

it.l in the Act, a imilar provision em-
powerinc the Government and the Port 
Tru t to frrune regulation for compu!. 

ry retirement of it employee . 

At pre eot Chairman lone ls emoo-
wered to e ecule contracts on behalf of 
tho port tru t boa.rd. It is now propo d 

uthori e the Ch irman to delegate this 
pow r 10 other officers not below the rank 
of a Head of a D partment. Thi would 
en ble the Cb irman to attend to oth r 
more important jobs. 

The maximum penalty or fine for various 
contraventi ns of the provisions of the 
Act were laid down in 1963. The 
penalties have virtually become ine8ectivo 

a deterrent in the pr nt context when 
there b been a con iderable increase in 

enc l le¥ l of prices nd costa 

ve sels. Accordingly, it i . pf\OJ)j~G 

mcrease these penalties by ten time . 

At prsent port tru t cannot rec 
higher rates of rent than fixed un r th 
Act, it obtained through tende or aUL~ 
tions. It is propo ed to empower th., 
port tru t board to lea e the land or p o~ 
perty by auction or by tendering at 
oot below that what has b en pr 
i.n the Scale of Rate . This will en l 
the port to get the market rent of i 
properties lea d out to other . 

Existing powers of the Port Trust abou 
the laking of temporary loans or over-
<lrafls or write off of irrecoverable l 
without prior approval of the Central Gov 
emment were fixed in 1963. Th" b8.'} 
become unreali tic due to inflation. 'l'o 
l)bviate frequent amendment of the 
It is propo ed to empower the Ce 
Government to fix the limit from time 
time. 

On the recommendations of the Com-
mittee on Subordinate Legi lation, it 
propo ed to amend the ct to pr \ ide th 
the Central Gov ram nt will lay 1dJ fl)-

gu lations made under the Act n t e T!l 1 
of both Hou s of Parliament. 

The Bill w~ introduced in llajy Sab 
anJ has been considered and p e(l b' 
lbat Sabha. 

In the circumstanc . I n w mo\'e the 
motion that th Bill fu rtb r to amend the. 
above mentioned tion~ of th~ Mai r 
Port Tru t Act, 1963, l treacly p 
by the Rajya Sabha, be taken into co · 
deration. 

MR. D EPUTY SPEAK R: lo 
moved: 

"That the Bill 'further to am 
M jor Pon Trusts A t, 1963, as l.lill.!I~ 

Rajya Sabha, b taken into c n•;i · 
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MR. D PUTY-SP~KER: You can ~ 

conclude no . You may take two or 
three minutes more . 

SHRI MOHAMMED ISMAIL: Ho 
many minu les? 

MR. D PlJTIY-SP.EAK.Rlt: Your f 
is over. You can conclude by 1 o'Clock. 

SHRI MOHAMMED ISMAIL: How 
many minute you have allotted to me? 

MR. DEPUTY-SPEAKER: Only 11 
minute , but you have taken more. You 
can conclude by 1 o'Clock. 

~t m~' t'f'fi'Ff : N~ffit"I 

CfiT ~ a-~ fil~lfl ~-:q'1f<lff 

m ili1' er~ if mq Cfi'Pr~ 

~ I ~n~ ~~ ¥1('(11'1 

~ ifil¥i4114 ~ ? w ~ fct; 

tilt ~ ~ fira{ 411:11f\il11 ~ ~ 

~ "'1' <fl.-~) i;i <ti@ ~ I \3'ij" ~ ~ 

~ ~ ~ ~. ~ ~~ «1"$. 

f'1"Cfi1i ~ eft' m it' irnwr ~ 

~m1~~~~~ 

~~mar 

13.01 hrs. 

~ ~ i?i" ~ CfiT Cfli'Ql4-

~ AA "liT cit'{ ~'!ii 'f@ I 

futf; ~ ~ ~ ~ fc{l' 'liffi'-
q)~ ~ ~ <ti1' GT ~ W ~ I 
~ ~ ~ "liT ~C1'>11J11 ~ ~ 

fctl ~ ~Cfitt ( ~ ~ rn I "w.rr 
~ Cfildc:tl\'1 , ~ ~ ~ Cfi1' 1

11 m-
qml mtl' ~ ~ & ~ iti" ~ U,Tq" 

~~~m<:~mm ,~~ 
~ ~ '1;fN 'ti) ~ ·~ Cfilt414 1 

m-itm~~Cf\'IT~' 



311 Ma;or Port TTust APRIL 2 , 1982 

( ssft" ;r)~ G ~~] 

m\if ~ ~ tf't ~ CfiT ~­
- '«1 1ct21'1'1 ~ ~ ~ I ~ q(ilftq 

~~ ifl~·-q ~ mtr ~ ata\114ij 
fCfi ~ ~ feta'i ~ I ~~~ 
iAT~~, ~~~~ 
s11~qa CflAlf'1~li it ~ m CfiT Glgff 
~ Qf<ffl~l({2ilH 6_Tor t I~ ~ 
~ lJ_~<f>jq q1f~ttl ;;@ ~ if( 
t I~ Cfi1" ~ fro-6 Wt~~ 
:re~$l { fttte:'i Cf\1" ~ ifi( •IC4'1~i! 

i~Wifll~~~I 
~ITT1~~irttr~m~ 
~I~ m\1f aCfi ~~Ff ~I 
qtti ~ Af il"'1T ~ ~ ~ :i <Ft~ 
~f i<t> if q.r~mr · ~r ~ 1 

;'"icta ~ •1cr4~i! Cfi1" ~ ~)~ 
=ifT~ ~ ~ Gfli irTtr ~ Cf i~T 
~, ~ ~ CliT'1rT 21'11C!>•li , ~ ~ 

. ~ cqi1l(t•ll I ~:ef~C{ iRt" ~ ~ 
~ ~ ~ ~~ 41f~ffl ~~ I 

!Ail' lf f 't <fl '1 I $\ii 11 I i1 <fl' GfR if' 
~ ~ ~ ~ I mtf if Cfl'°2'1< 
~~ifi1:~~1 . .. 

13.01 hrs. 

The Lok Sabha adjourned for Lunch 
till Fourteen of the clock. 

The Lok abha re-G$Sembltd after 
Lunch at Stl'en minute,f Pa.JI Fourteen of 
the Clock. 

[MR. DEPUTY-SPEAIER in the Chair] 

MAJOR PORT TRUSTS (AMENO. 
MENT) BILL-Contd. 

DEPUIY-SPEAKBR: 
Mohammed i" mail to continue. 

Shri 
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CHINTAMANI PANIGRAHI 
bwar): Mr. Deputy-Speaker, Sir, 

thi opportunity to speak. 'a few 
bout the difficulties which the 

ports are facing. 

J happy that the hon Minister has 
brought forward t'ai amending Bill which 

for a limit d purpose. The Major Port 
Trust Act, 1963 provides for the power 
to th Port T rusts ·and control the major 
ports Some amendm nts have been sought 
in vi w of the experience gained in the 
working of the major port trusts in the 
~ f years. It should be admitted that 
jt i.9 no us bringing forward a piece-meal 

ding Bill because, if we analyse the 
working of the mapor port tru ts, we will 
find at the admini trative system is very 
much out-dated, uch as what we plan and 
how we plan. and the way tile Planning 
Commission of this country expects them 
to handl; more cargo, more traffic, some 
complicated problems 'arise in the ports. 

I would appeal to the boo. Mi.oister as 
we are aware, he is sincerely trying to 
~ that the working of the port trusts 
improves. He must apply his mind to 
bring in .omc kind of a comprehensive 
Lmending Bill so t"oat we can at least have 
d. full-fledged and a very efficient system 
in ese major ports trust . I woutd like to 
bring to tbi notice the essmen tho 
Planning Commi i0;n has made about 
tbe WoTking of the major port tru t . You 
wi!J find that the Pl nning Commission 

hv y, fix.e the target in con ult tion with 
the difl'ereol ministrie . For examiple, the 
tar et fi eel for 198 J -82 were that the 
.major port would handle about 99 
million tonne : . When the Plann-
ing Commi ion fixe these targets, 
inv rment tO bee made are al 
indi ted It wa expected that a tra-
ffic of 99 million t nn of cargo ~ to 
be h ndled by the m'nj r port tru ts. When 
t Planning Commi ion analy ed 1t, they 
found hat the traffic handled bv tiiem waa 
only 8:1 million ton.ne in 1981-82. When 

e w nt to inve t more and more. 
wnnt to ere te more and more ca acities. 
YI~ • nt to develop this country by in-

i11ct rnore nttd more. If we do not 
utt1i e the c paciti provided for but It 

nt to have m<'.>re and more invest .. 

ments, naturally, what happens is this. Wo 
would go in for more loans from the 
foreign countries, thereby we would over-
apitalise the transport system itself. This 

does not help the growth of a sound 
national economy. I hope these points will 
be taken into consideration by the Minis-
ter. 

One redeeming feature is this. I found 
between September 1981 and now, while 
th major ports bandied 56 million tonnes 
of cargo in 1981, in the same period, in 
the previous year, they had handled only 
51 million tonnes of cargo. No doubt it is 
an impro ement. I would like to refer to 

ction 25 of th Act whicil has been 
amended. This is relating to the powers of 
the Chairman of the Bo'ard to grant leave 
or to uspeod or remove the employees. 
Th.is power is being enlarged to cover 
compul ory retirement of au employee 

o. 

As regards compul ory retirement, we 
ave seen some statements recently made 

by one of our Member3, Sbri Surendra 
Mohanty from Rajya Sabha. Mr. Patil 
knows that in Paradeep Port Trust 
he has appointed one Chairman. Sir, 1 
am not habituated to taking the name ot 
the person. He has appointed a Chairman 

ho was working in the Cooperative De· 
rtment in Ori a Government. Hls 

,1cts of ommission and commis ion were 
wch th'at the Ori a Government wanted 
to nved from ul!n an officer. And 
ioorder to snve themselves from such an 
officer they thought that the l place to 
jend him is Paradeep port. 

MR DEPUTY.SPEAKER: The Port is 
ery oear to the Ocean. 

SHRI CHINTAMANI PANIGRAHI: 1 
"Ot'ould appeal to the Mini ter on this point 
In uch major ports, when you post ftte 
Chmalrma.n, at lea t you must look to the 
antecedent of that man. how he worb, 
whether h,... ' · ·n be able to make im-
provement In the port and all that. Herc, 

hat hap end was mis: The very first act 
of thi Chairm·an was to sack and dismi• 
an INTUC mployee. One cannot under• 
tand the mechanics of the amendment of 
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[8hri Chinte.mani Pan' ·1 . 
Section 25 in view of such happening . 
You are giving poweI under this ction 
to such poop who do .not judicfou ly 
uerc such power; w o act wjtSJ ven-
1 ce. But that will not help us in main· 
taining industrial peace. And if th· type 
of thing continues I hope every INTUC 
employee, one fler another, will be di -
missed and suspended. I don't know what 

ill haJYpen at this rate. I r qu t (be hon. 
Minister to !!ee that kind of suspen-
ion wihout charge~ beet should not be 

tored to. 1f such a thing happens how 
will it help the trade union movement? 
How will it help industrial pea ? I app 1 
to the Minister to consider whether 
'by giving more oower to the Chairman 
under this ection, can you ta I h 
iooustrial peace. You know that in Par -
"<!ee'p port every day ome labour unrest 
·or other is there and agitation i ing 
on. How can you improve the indu trial 
climate in Paradeep port unles the wor-
ker are tisfied and taken into oonfi-
deoce? I rcqu the Mini ter to loo'k · to 
all these things. l"n~re hould be judicious 

plication of tbi ction on the part of 
the c.onceme.a officers. 

Now, the Par deep Port Trust' acc.um-
u) ed Jo s w Rs. 36 crores. The tock-
pile of accumulation of iron ore is 1 mi1-
11on tomt . Major v I and ship are -not 
coming to Paradeep port beca e they y 
that Paradeep has les draught. But 
everybody knows that Paradeep is the 
deepe t port in tni country having a 
draught of 60 feet. Thi draught can be 
maintained by con t' nt dred in but the 
dredger there is lying idle for ycal'B and o 
no dredging is being done regularly. So, 
aome immediate action bould be taken 
immediately to improve the draught of 
Paradeep port. 

Tile hon. Mini ter visited the port ome 
time back. I am very happy to know th t 
after hi visit the stock pile of iron ore 
which was 1 S million tonne ha come 
down to 8 to 9 million tonne . Becau e 
of the ockpiling of iron ore at Paradeep 
port private mine owner are no Jifting 
iron ore from the mines amd o a re ult 
5,000 tribal p ople have been rell'!itched 

o! the tockpillng of or . T.taero 
is this bi1 sto Pile .nd it conot Jiftad. 
'fhe to be loo into. 

Regarding cargo handli.Qi at the port, I 
know ch t the Centre is itself very anxioua 
that there sbou1d be a kind of unified 

· car o handling tern agency at ll m or 
ports. I hope that the Central Oo m-
ment "and the Minister are 
1lti . Rec ntly there w a conference 
Port Tru Ch ·rman. Io th t confe 
they oppo erd the ide of Unifi d 
handling agenc . Pri peopl b t!tc 
cargo i.o iffereot po · and tb y nt t.o 
m'aiatain .'a: t for other coo ider ti 
Th1 unifi ill not be h lp 
for them b irmen of th P 
Tnut o jected to the Central Go 
ment' i a of h viog unifi d car o b nd-
ling em r ho!'e .be 0 mm nt 
Would pur uate tbi and th t 

unifL cargo handlin gency t 11 
major p r . 

Thi rnendin~ Bill he. bee.i brou ht 
forward t have Deputy Chairman Tru-
st~e on a port trust rd, in c o1 
port • which ha one Chairman ut mo 
than one or• under i admini. t tive 
contro . It is good, bee use the cargo b -
dl'n capacity at the variou m 
i.ncrea io11t aad more rob-
Jem e there. It i . ther for , to 
b ve De ut Ch irman in 
the h'l irm· n. But t woul like to 
one ap!)eal o the hon. "Mini t . 

airman h ot much 
oln~ to 

o e ut how 
ex nditure in ucb m jor 

er 
more 

tho 

B mb1v. Calcutta Haldi P radi'p e e. 
h h . n low and fix d for 
expenditure c uld .not be reach d. lt mu t 

~pla'n to the country. by the 
nmoun wbicn i bein allotted not 
beln nt. That n ds to be J o cd 
rolo. 

u .. fh r. we had su e ted BAtd the en-
tral Governmen' wa v ry kind to gr e 
to h e n oil terminal at P r dip. We 
do n t n w whether thi i betn im-
plemented or no . ve.o the r- h ndlin 
rnechan' d plant • not functionina p~ 
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perly. Today its cap city is 000 tonnes 
a day, hould in fact, be 201000 too-
n a day, otherwiSe you cannot handle 
tJio cargo quic'kty and efficiently. 

Then, in answer to one of my questions 
recenrly, I wa toJd that the fourth re-
claim r for or~handling would oon be 
comm:isiooed at Paradip. I do not know 
wheth r it h s since been done. 

I fully agree with the Central Govern· 
me that all the port in India oald 
be modernj d. In European countries, 

me of the ports h ncfle 250 milli n 
tonne of.cargo, but there i no con tion, 
but here for month to tber, the rgo 

'ns uncJ d. Of course, the ·itua-
tion i getting improved at Bom ay, 
When you have brought forward this 

ndin Bill, why ouJd you not rin 
forward an amendment to pen Ii the 
u rs who do not lift th cargo in ite 
of re-peated que t of the Po autb rities. 
Demurra~e ~oe on add ing. and in met, 
earni of demurrage is no solution to the 
pro Jem; it le d to th overall Jo c; to 
the econ mv of our country. This needs 
to be taken note of. 

bandlic cap city at the various 
e cted to incrca-;e hy 30 million 

toon s with the comol tion of additional 
bcrth11. J i 111 aood . 811 whnt <lo we find 
toda 1 Half of the car o lie uncleared 
for m hs to her at th maior port , 
and about 60 r cent of thit 'on2 ·o 
the puhlic ctor undertakin . J there > no coordination between the Mini trv of 
Transport and Shippinll? and rhe Mi,,is ry 
of Iron and feel. There i a Coordjna-
tion Committee to coordin te the affair 
of 11 the Min"~t ri in order to that 
the tnr et fixed in the various fields are 
achieved. Bur why i tb""re thic; tat. of 
affain in the oort 7 Who is respQnsible 
for 60 p r cent of the cargo remaming 
uncle red at the port ? 

The are me of the major pro Jem 
which the Government should have coa-: 
id er ~ b n th y are ized of tbf s 

m tter. 

I would H e to m kc an appeal to the 
hon. Mini ter ith re nrd to Para.dip 
PQrt. .10 act, thi port i langui iog. n 

has heavy in~stment; all the tnfralructure 
is there. If you make a study of the 
major ports, you will find that while at 
some ports, so much stockpile of aoods 
i8 there, the others are just languishing. 
I would suggest that we should have an 
overall national policy for all the ports, 
so that there is proper distribution of 
cargo. I would suggest that this kind of 
system should be developed for an the 
ports. The hon. Mini ter who i \tery 
sincere I hoi:>e. wo11ld try to further im-
prove the working at the port and apply 
his mind to th qaestion5. 

SHRI BAPUSAHBB PARULEKAR 
(Ratnagiri): Mr. Deputy-Speaker, Sir, I 
ri to support the Bill which ha been 
brought by the hon. Minister. But while 
doing so. I would like to make certain 
ugge lion and a k for certain clarifi -

tions because I feel that the Bill that is 
presented will be very difficult to imple-
ment and the object of this Bilt ill not 
be chieved. 

ir, I entirely agree with my learned 
co league Shri Panigrahi, who said that 
in.stead of bringing in a piecemeal Tegisla-
tion. time ha come when a compreh n-
sive legi latlon is a mu t. I win not repeat 
what my o her friends have aid bu( I 
would re. tri t my If to the amendqlents 
that have en ugge ted in this particu r 
BiJI 

.To start wi!h I find in Clause 5 it is 
sugge led ·bat a new Clau l(a) should 
be a ed in ord r to include a per on who 
i not a tru ·tee to be a member of the 
committee to be con ituted under Section 
17. It em that Lbe rationale behind 
thi amendment i that Section 17 ns it 
tand doe not permit ~Y other pers n 

who i not a trustee to be included in the 
Committee . But I find that there ar 
two or tbr e things which are either lo 
sjght of or h ve not been properly attend-
ed to. In the Sta tement of Objects it i 
men I ioned that thi is suggested becau e 
I quote: 

"Provision i being made for 1he 
appointment of a person who not 
trus ee to be a member of the <:om. 
mittee of a Board." . 
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· i for enablilli 5pecinli to be in-
luded in uch commjttees. Unfortunately, 

q te: 

read Sectioo 1 (a) to be amended, 
rd ' peci list' is not included. l 

.. o ·thstanding anything contained 
in uh- ction I or any other provision 
of the Act. the Board mo.y appoint a 
pc n ho i not a trustee to be a 
member of the committee consitituted 
under the section and a p rson, wbo Js 

aP.POinted shall, for the purpose of 
discharge of hi functions as such a 
member be deemed to be a trustee." 
So, your intention i that a pecialist 
oald come, but you d'o not give a direc-

ive through the Legi lation to the Board 
to appoint peciali t. So, the board · 
-free to ppoint nyone who i not a epe~ 
li unle s the matter goes to the court of 
Jaw and the judge are asked to decide it. 
I repeat that although the reasoning men-
tions that what wa intended was the in-
clusion of speciali t. but the ncce sary 
direction i not given. I would, therefore, 
request the Hon. Minister to remove 
lhi anomaly either by including 
the word ' pcciali t' or not to do this for 
certain r asons to whicb I will come 

ortly. 
Sir, I d not know what exactly do 

the Government mean by pecialist. Spe~ 
ciali&l for whal? Specialist io politics? 
Thi authori t'ile Board to · appoint a 
Membt-r of Parliament, a Member of 
Legi laturc who ha ab olutcly not een 
the eas, who ha not seen 'any ship. That 

utbority is given to the Board under this 
particalar Clause. I, therefore, Teque t the 
Hon. Minister to con ider Whether this 
wou1d or would not bappM, because we 
have lo re trict certain ri ghts which are 
being given to the Board by u ing the word 
'specia1i t' and that too by rn'aking a 
..definition of the word ' ptcialist'. 

The second thing, to which I would like 
to i vite the attention of l'oe Hon. Mini 
ter is that it i not necessary to incorporate 
thi clau e. b cau e ection 3 of t~ Act 
itself mention as to who hou1d be tho 
persons, who should be included in the 

oard of trustees. lt mentions in aub-
c::Jause throe of Section 7. 

.. Such perso h vin ucb other in-
ter ts io the opinian of the Central 

Government ought to be repr nted 
on 

'lb.is gi full di c.relioo. to the Govern-
ment to appoint even p "alist contem- , 
plat d by that particular amendment. 

SHRI VEERENDRA PATIL: Th t 
will only be on the Board, not on the 
Committee. 

SHRI BAPUSAHEB PARULBKAR: 
fb.at i true. I am comio to that. But th t 

power is given. You an ppoint trus e 
on the board, Woo · • sp i List. 

pecialist contemplated under th" 
ment though no ·mentioned in the 
could be apponted i.ojtially a 
under tion 7, why ar you givi this 
power or authority to the Bo rd to ppoinl 

person who i a peci i t. It ' not 
mentioned in the e tion lf Nld the 
word • peci'alist you re not dcftnina. 
Then I would like to invit your attention 
to clause l(a). I would invite the tten· 
tion of l'ile hon. Mini ter to the l t 
entence. "He become a tru te ; be shall 

be d emed to be a trust e." So, you 
iviog the right to th Board to appoint 
tru tee through thi particular procedure~ 

because the right of ppointmcot of 
t ru tee i the exclusive ri ht of the Go-

emmenl f J.ndra und cction 3. N ow 
thi ri t you are dele ting to the Bo rd. 
I would r pectfully . ubmit that thi would ... 
n t be proper~ th is would in the 
mandatory provi ion of ection 3. ID order j 
to make my elf clear, I may y th t cc-
tioo 3 menti that power to ppoint 
tru~ee v t in the Government; no other 
per on except gov mment can . :ppoint 

ny tru tee. Now the Board sppoint mem-
ber of a particular commrrnity: oo the 
speciali t who i to be ppointed . a 
member of the Board of the committee 
sball deemed to be trw eo. Th t 
mean without the knowled e. without the 
con nt of tho Central Government you 
are uthori ing the Board to ap-p lnt a 
tru ee. Thi i an anom 1y and I ould 
submit that thi anomaly ha to be c1 d. • 
That would be my first objection. 

I would requ t the hon. Mini ter to 
make cert in clarification on di' . 
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f h 
ha not 

mentioned in clause 6 that special 
to be given to such expert who 
been defined. This amou.nts to 

di crimination. You do not mention the 
pedali t; you call him a trustee. But you 

authori the Board to give him additional 
fee. I would r · pectfull y submit to the 
hon. Mini ter to consider wbet"ner thi 
would violate the p ro i ions of Article 14. 
b he happen to be a trustee. My 
only anxie ty i that 1 ·t thi provi ion not 
b cha ll ng d in a ourt of law. When 

u h I w are m de o r ch'alle.nged in a 
c un Of I w bee u e of ome d.efect in 
d ra ting, in the legi lat ion . the court strik 
down the provi ion ; nd men we blame 
the cou rt . We y. we legislate in the 
in te r t of the poor. but th courts are the 
i mp diment . Ther fo re, I would req~ st 
the ho.n. M ini ter to con ider a to whe-
ther the defect re there; if these 
defect are t'nree. they need improvement; 
and wheter in doin g o, we hould hu tle 
up 'an get this Bill pa cd wi thou t giving 
a thought to it. 

Another a pect regard ing the amend-
mc.-nt which he i t rying to introduce 
through clau e 4 i. th i . By claus 4, the 
go ernment in tend to have one more 

tion 14A. I would quote only a part 
of it. 11 , a . •The Cen tra l Government 
may, p nding the c n ideration of the 
quc lion o to wh may b appointed 
the C'h irman of lhe Deputy C hairman o f 
the Board under ection 3 or ection 4, 
app int a p r o n to be the acting C hair-
man.'' 1 do .not under land t'he i dom o f 
th i... tion 14A al ng wi th ectio n 14. 
becau ection 14 do not refer to the 
'<\ppo intmenl under section 3 or ction 4. 
Sec1i0.n 14 r fe r to the absence of the 
ChHirman or the D eputy Chairman due to 
illne or infi r mity. o, ection 14 ~pea of 
a ence du to illne . . due to infirmity or 
some other th ing. but in 14A you include 
a,., dditioal ub- ection to ction 14 for 
the appoi nt men t under ction 3 or 4 wi th 
the initia l nppoimtment. I can 
welt under tand if both Chairman 
and the Vice-Ch ari ma n unfortunate-
ly fa ll ill you have to make 
ce rt a in a rr ngemeot. Then 14A could 
come the r , but und er ection 14A. a you 
mentioned , a Board under ctio.n 3 or 
710 lS-11. 

section 4 1s to be appointed. Now the 
Board cannot be completed under section 
3 or section 4 unless you appoi.nt a Cha.ir-
m'an of the Board. How can a Board be 
established without a Chairman or a 
Deputy Chairman so that section 14A 
comes into play? I hope, I have made my-
self clear. Section 3 speaks of t'Oe board 
that it shall include the Cb'airman, Deputy 
Cbairm~'l and the following persons. You 
ar contemplating a case of formation of 
a board without a Chairman and Dep uty 
Ch'airman. So, you will be appointing 
othe~ truste but you will be appo.inting 
Chairman a nd Deputy Chairman on an ad 
l1oc and temporary ba is only. In my 
re pcctful submi ion, this is totally iUegal. 
I would, therefore, request you to 
remove accordingly ection 3 and 
4 and ay in any contingency that 
may c:i ri se io Section 14. When 
C ha irman or Deputy Chairman may 
not be availa ble , then alone section 14A 
can come into play. Th'at would again 
be an anomaly. I request the Minister to 
con ider tbi aspect. 

Th i particular Bill gives an authority to 
have more than one Deputy Chairman. 
Tha t is cl ause 3. I C'a n ve ry well appreciate 
the r asoning w'nich you have given i.n 
clau e 1 of you r Statement of objects, 
\J hi h mentions: 

"Pow r is being taken to have more 
than one Deputy Chai rman for a Board. 

uch a provi io.n is pa rticularly nece. -
• ry in ca where a major port i . 

fo rme(j by com ining two or more 
ports." 

1 entirely a r ee. But you have not men-
tioned in the ma io amend ment that one or 
more D eputy Ch airman would be appoint-
ed in case of such ports. You are 
giving an authority to all ports If your 
intention is to have more than one De-
puty Cha irman for the ports which are 
formed out of the two. then this should 
be made clear, hecau e this fotention of 
yours is not reflected in the amendment 
which you have brought here. 

SHRY VEERENDRA PATTL: This is 
an enabling provision. Everything o ed 
not be mentioned in it. 
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SHRI BAPUSAHEB PARULEKAR: 
That is true. But under this amend-
ment, the Central Government gets 
a power to appoint more than one Deputy 
Chairman fw those p<>rts also which are 
not formed out of the two. If tRht is not 
your intention, taht should be made clear. 

The powers given to the Chairman have 
been enlarged. By this particular ame1~d­
ment, compulsory retirement of a particn· 
Jar employee can be, done by the Chairman 
or the particular authority. I have the 
strongest objection to this. If a person is 
to be reduced in rank or to be dismks-d 
or removed from service, then there is ~ 
provision of Article 31 l of th.e Com;tirn-
lipn which comes into play. He bas the 
right to challenge that particular orde!:r. 
Bl,lt if a person is as.led to be compulsor. 
ret ired, then he doe riot get the benefit 
or advantage of Article 111 of going to ~ 

court of law. Therefore ,this power i 
likely to be misu ed by the authority con-
cerned. If the Cbairmoo or the autho1 i!y 
comes to the conclusion that he does not 
want to particular person and at the amc 
time, he does not want him to go to th ~ 
court and get a fair judgment, !'hen ins· 
tead of reducing him in rank or dismis.:.in ~ 
or removing him from service, he cao be 
compul ori ly retired. I do not know whe-
tJ:ier it i true or not but I believe that it 
is a kind of comouflaging the rea l inlen-
tion. This is a great suffering to the em-
ployee. Why do you want thi '! If you 
can dismi s or remove a person from ser-
vice or reduce him in rank, why do )'OU 
want this particular power to be given to 
the Chairman? I fee l that this h as been 
done in order to denrive an employee of 
the right to go to the court. Jn my re -
pectfuful submission, this is a very im 
portant constitutional right, mandatory 
right given to an employee. And you are 
taking it of by this particular provision. 
Therefore. as far a this patricular provi-
sion is concerned, I oppose this though J 
suppot the other provisions. 

They are thinking of amending scrtio11 
49 . I have nothing more to say about it. 
But as far as section 49 is concerned, I 
want to invite the l'.lttention of the hon. 
Minister to one fact, thuogh it cannot be 
actually a part of th:! amendment. Cl211se 
49 mentions to what use th~ land of the 

Port Trust can be given, 
basis it can be leased out. 

and on what 
It says: 

"Every Board ~ II from time to time 
also frame a scale of rates on payment 
of which, and a tatement of condi1ic ns 
under wbicb, any property belonging to) 
or in the possession or occupation of. 
the, Board, or a ny place within the 
limits of the port or the port appronchea 
may be u d for the purposes pecificd 
hereunder:-

• • • • 
( d) any olher u e of a.ny I 111.J, 

building, works. vc els or appliance 
belonging to or provided by the 

Boa rd." 

Mr. Minister, this i be ing mi used. 
will mention here an instanc from m~ 
port, Ratnagiri . There j vast ~: nd 
there. That i being given for Lb , pur 
po e of the u e of communal g tbering 
J do l!lOl know whether it is covered by it. 
As far as Ratnagri i concerned, a ~alhci · 

ina of 75,000 people from the entir S ta ll! 
of Mahara htra is 10 take place there for 
for which they ha e no land and your Port 
Trust officer- if the report jn the pr <; i.> 
correct- ha given that la.ad for ~ for 
three or four day or for Cil week. Is it 
under (d)7 

SHRI VEER . DRA P. TfL: The 
hon. Member is aware that Ralnagi.ri i!: 
not under control. Jt i a minor port 
which is under the adrnin istralive control 
of the State Governmen t. 

SHRT BAPUSAHEB PARULEKAR : l 
have only quoted thi in lance. With this 
provison that can be done in areas of 
major ports. l do not say it is govern d 
by it. Just try to nppreciate me. Th y 
may say taht 'clause 49(d) permjfs u •. 
Then what will h~ppen? A community or 
B community or C community, wherever 
communal gathedngs are to take pl::ice. 
they can utilise thi . Therefore, as Shri 
Panigrahi said, we have to give a look to 
the entire Act as many years have passed 
now since 1963 and therefore. r request 
you to make a comprehensive legi lation. 



Major Port Trusts VAISAKHA 8, 1904 (SAKA) (Amendment) 

With e remarks I support the Bill 
and I request the hon. Minister to cl a rify 
my misunderstandings, if a ny, and ii t.her 
.are any sugge lions which you fi nd fruit-
fu l, I am sure the hon. Minister will con-
ider. Thank you. 

SHRI DA ULAT SINHJI JADEJA 
(Jamnagar): Mr. D eputy-Speaker, Sir, 
I n e lo upport the Bill intro-
duced by ho n Mimister for Shipp. 
ing and i ra n port. W hile doing 
o, I would like to take thi oppor-

1unity to co ngratul ate the hon. Mi ni ter 
on the performan ce o f rhe pons after he 
took over as th M ini ter . T he con=-e -tion 
'ha disappea red from a ll the m j r port 
which i a very welcome sign. T he wait ing 
period for ge tt ing a b r th before a few 
months, used to be a m ny a 4 days 
at Bombay Port. which is t day <tlrno t 
ci t. This has a ll ~t pperred becau of the 
in ter t which the hon. Mini ter. the 
M ini try of Sh ipping a nd the Port autho-
n ue have t.aken jo inly. Pre en tly the 
posjtion is o comfort able that the ship 
can get a berth a oo n as they call at 
any o f the major port - in I ndia. D uring 
198 1-82 the cargo handl ed at · II the 
major po rts put tog I ~r ha gone up a p-
preciably. It i · mailer of great prid 
for a ll us that durin.ct 198 1-82 the po rts 
hand led more th, n 87 .000 tonne of 
traffic . Tt for the fir t ti me 
that the major port have cro d 
t h~ 85 m illioo mark. There ha been 
an increa e of 7 r er r~·nt in th Lr fhc 

ver the corre p nding figure of the 
• p reviou yea r. Almost a ll the major port 

have shown an increa e. leaving a ide 
Par deep Port, in handling t raffi during 
198 1-82. and I a m u re th at the . ugg1..: -
tions given by the hon. M em e r fro m 
O ri a be con idered and Paradeep would 
a lso come in line with other . I fee l th a t 
after the pre e nt amendment Bill i pa cd 
by Parliament, the port wiU be uble to 
work in a m ore ffi c ient m a nner. It is be-
cause with the delegation of more 1'owers 
to the Port trus t Boa rds and the C h a ir-
men. decision-making will get equal im-
portance. ~r. T welcome this deci ·ion of 
the Government which was long overdue 
a nd J a m confident th at with this Bill and 
further such Bills coming in, the activities 
a t the various majcrr ports and on our 

coastline will be on the increase and will 
m eet the demands of the country. 

Sir, I would like to take the .lpportu-
nity of al o mentioning that at these major 
port , tbe num ber of mandays lost is 
minimised. 

In 1980-81 the mandays lost were 3.27 
laLil . Where a in 198 1-82 it is only 1.83 
lakh . 

It is another we lcome sign and it is 
more important today for our port hand-
ling. 

A s ttlcment has been arrived at b t-
ween the Gove rnment a nd the F edt!r tion 
of Ports a nd Dock Workers over rhe rev1-
ion of wages. It is -e ff e tive for a period 

o f four yea r from l -1-1980 to 31-12 
1983. 

It has been not iced tha t if there is any 
delay at ur Ports, it has been mai nly 
d u to infrastrucau ra l facil iti es th at have 
not been provided or due to the non-
cooperat ion from la bour. 

T he slep which have been tah.eo by 
the Port T rusts are we lcome and we only 
hope th t lhe infrastructural fac ili iie will 
al o be inc reased that the Pon nand-
ling w ill be more effi cient. 

While talking of the major Port T1 u ts , 
J would like to mention a particul ar Port 
and that is the Port of Ka ndl a. The Po rt 
of K andl a i a lso kno wn a th e orI- bore 
K a odla Now the o ff ho re ~andla 
Project h as viruall y nothing to do 
w ith Ka n la Port. But, with this 
amendment in the Bill, the Vice-
Chairma n would he able to look 

after the affa ir at Vadi nar which i othe r 
wi e known as offi-sho re K andl a P roject 
a nd unless such provisions are m ade , such 
natural deep harbours that exi st on our 
coa l, will never be able to e rve this 
purpo e for the development that i re-
qui red . 

Vadinar is a Port which h as the 
deepest of na tural ha rbours on the W st 
Coast. It has a harbour which a lso has 
the hinterl amJ that is required for the 
development of any m jar Port. 

It bas a railway line which is only 20 
KM away . 

The State Government has also assured 
the Centre that if Vadinar is to be deve-
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loped as a major Port Tru t, the State 
Government will bear the expen s of the 
railway. 

He re is a pince which is not only a na-
tur I harbour but it has a harboi.Jr \l/herl! 
you do not require ny dredging. w:1 reas 
in K ndla you spend over R 2 crore 
only in dredging every year. 

I an s,till claim that it is the t 
natural harbour on the We t Coast. 1t 
doe not require any dredging because 
ther i no silting. All that we ha e l.Oday 
is an oil terminal from where we are 
pumping oil through to Koyali and now 
to Matbura. 

I would only reque t the Hon. l\'linister 
to give a more ~riou thought in J.::ve-
loping this Port of Vadinar whi h to me 
and accord ing to the expert . i one of 
the be t na tural port that we ha e and 
to de elop thi . we require greater patro-
nage from the Centre. 

This year 17 new berth c b en 
sanctioned for the who! count . All of 
us and thi Hou e in peticular. shl>uld 
congratulate the Mini try for thi be u e 
out of 17 berth , 14 berths are alreadr in 
the co truction stage . It i a welcome 
sign a nd an encouragement for tbe de,•e-
Jopment of our hipping 

While con luding and supporting the 
Bill, I woukl onl y request the Hoo. 
Mini ter to gi a more eriou thought to 
the all round problems faced by the hir-
ping industry. 

Indian hipping ha been reviewed in 
the early 50s. After that, there ha been 
no re i ·~w rcga rdi.Jlg the port facilities 
the infra tructure. the shipping tonnage. 
the r ervat ion Of routes and all ther 
matter connected with sh ipping. -

My only request is, a I have already 
written to the Hon Minister. that a time 
ha come .and pc iplc in rhe hipping in-
dustry are demanding for this, that a 
R evi ~ Committee i urgently required, 
and the Committee should be a very 
High Powered Committee and hould pr -
sent it ' report at the earlist so that we 

can develop our shipping and shipping 
industry. 

SHRI K. A. RAJAN (Trichur): Mr~ 

Deputy-Spe k r, ir, thi Amendment Bill 
has be n brought with a limited purpo .. 
The main amendments which are high-
lighted in this enactment are am ndment 
t ection 3, amendment to ction 17 =in 

amendment to ction 25. 

We have got now as it i t n m::ijor 
Port Tru t . and three new major Port 
Tru t , namely. Mangnlore. Tuticori 
and Paradeep ha al o been et up. 

By amendment to ection 3, power i 
being ought 10 be taLen to h ve mor 
than ne D puty ·Chuirman for a Board. 
I do not know whether thi i only in the 
c ntext of the e igency of the ituation· 
in Mangalor and Tuticorin where the old 
porl have to be merg~d with tbe new 
one . In Tuticorin as well a in Manga lore. 
th ·re ~ u an old p rt functioning. nd 
new port. have be n con tituted and h:ive 
b n brought under m r Port ru t . 
Whether the amendment reg rdiug 
appointment of D puLy hairm n h, 
in the light of the parli ular itu ti n of 
margrr of the old rort with the new 
o~. wh ther that i the limited purpo 
or it ha the wider implication of having 
more D puty ttairman in other major 
Port Tru t which ar already there. 1 

not clear from the amendment a ir 
tand now; whether it will giv room for 

Appointment of on or more Deputy 
Chairmen in oth r major Port Tru t 
al o, that ha to be made clea . 

A it i , the maior Port are con tilu-
ted by no minating th variou int re t 
connected with import and export of car-
go. The Central overnment nominate 
the hipper ' intere t a well n the la-
bour inlere t . 

The amendment whi h is ought to be. 
made to cction 17 read : 

"Notwith taod~ng anything coota ini.: 
in sub- ection ( 1) or any other provi-

sion o{ this Act, tbe Board may appoint 
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a per on who is not a Trustee to be a 
m mber of any c mmittee co11 titutec1 
und r that ~ · tion and a person 
o appointed shall , for the purpo e of 

th d" char~ of his function as such 
member be deemed to be a Trustee". 

ll i not clear whether it i in the ca of a 
committee already under the Board. As it 
j , cording to the parent Act, you cannot 
n mjnale f r the Bo:ird any one other 
.than tho intere I ' hich are pecified m 
·the parent Acl. If it i'.· only ic the case of 
a committee functioning under the Board, 

ub-committee or a pecial committee, ii 
that i the intention , than the question 
ome whether it i goin to be confined 

io expert al me. 1 I . ~ ) ou pecify th l 
it h to be ' peciaJi t ', there is e cry 

ibi lity o( ome on of interests ere p-
ing into all the e bodie ; ev n po1iticl' l 
interference may be there. Tuer i an 
ambiguity in thi provi ion. It may P .r-
haps be needed in certain sped J ca es 
to go into c rtain a pe t of imporl or 

xport or omething conn c ted with the 
working of the port. But unles you ,pe-
cify · pc iali t ' or ·expert ', there i every 
r m for mi u e a the clau stand n J w; 
it may be u d for certain other pu rpo c 
'hy c led intere t . 

trongly oppo c the amendment lo 
. ecr ion 25 which p ..i~ of 'redu tion in 
rank ' and \: mpul ory r tircmcnt'. As 
na been la ted by the Members who 

t pke before me, it i giving wide pow r . 
it i givi ng a freehan d. to the aurhoriti 
·to reti~ a worker compul orily. That wi ll 
lake away the right of the w.:>rker. I. 
·therefore, strongly opp e this amendment 
which has b en bro 1ght in thi Bill 

Apart from the e, I would like to 
'highlight ertain points regarding the new 
-policy that is being adopted regarding 
·cargo-handling system. 

1f I remember correct, Chakravarthy 
r Committee wcr con tituted earlier to go 

into the whole problem of cargo-handl-
ing. There were certain :c:uggestfons ond 
certain propo ls put up by the Com-
mittee for treamlining the whole cargo-

Bili 
handling sy tern. As you know about the 
whole operation, the import-export ope-
ration a it is, in the ships it is governed 
by the Dock Workers Regulation of 
Employment Act and the Dock Labour 
Boards ari: f unc ioning as agencies doing 
the whole job and looking into every as-
pect in a ll the working of the ' port. But, 
st ill, unfortunately there is an anachron-
is m it'l the whole thing. That i while 
the job is being done and while the 
a ency 1 the Dock. Labour Board, even 
from the di bur ment of the wage and 
everything and even for all practical pur-
po e of running the show, tilJ we fi nd 
that for labour contracts we are havi ng 
th tevcdore . They are itting tigh t at 
their home and gelling com.mi ion and 
they have no re pon~ibility and they have 
no ri k a nd nothing of that sort. Why 
aae you till roving these stevedores. 
the private contractors in the sy tem 
where the whole thing is being run by 
another agency? The only thing is that 
they have to pay some levy arid they 
have no re ponsibility a it is and they 
are a par ite on the whole import-
export y tern and it has to be done 
:Jway with . That i the main thing 
demanded from the workers' ide 
for the pa t o many years. 
Another aspect wh ich I would like to brini;: 
to you r notice is the agency which you 
envi age. It has been reported in the 
Pre that you are not going to con titute 
Dock Labour Boards in Tuticorin, Man-
gaJore and Paradip port . 1 n their ab-
ence. what is the ag ncy which you en-

visage in these ports--1 want to know. 
Then. if you are goi ng to bring about 
dra tic changes in the cargo-handling sy -
tem,. is it not fair and ju t that you 
hou1d first discuss it with the representa-

tive .federations? Why is the Dock 
Labour Board not being constituted in 
these three ports? What is the intention 
the Government in regard to harl'dling of 
the cargo? What are the methods going 
to be adopted because there is a demand 
from the workers of these three ports that 
under the Dock Workers Regulation of 
Employment Act the Dock Labour Boards 
cue l'.lOt being constituted and then they 
are left to the mercy of the private con-
tractors who are doing all sorts of mis-
chief even though direction and other 
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th ing of the Government are there-that 
they ·hould p y according to the agree-
m ent nad , ll those thin~. Unfortunately 
th y ar not t op in Tuticorin as also 
in Maogalore . There the contract ystem 
is ery much in exi tence to the detriment 
of the \ orker . 

A nother point I would like to highlight 
ts that ne\ innov lion i coming in th 
exp rt-import y tern . Container are 
be oming a f ct of life which you hn -
10 face becau e the international hipping 
paltern i um! rgoing n change and nl o 
the roll on and roll off pro c i al o 
coming in very m u ·h in the import-expor 
ba inc . But now the Government 1 

th inking of and it I already workin'I!: on 
d ry port -where th . container a rc being 
stuff 1:<l and empti u aml all the cu tom. 
che k up a nd everything i done in the 
dry port and the container are being 
taken to the port and then to the ship. 
S the wet p rt 1 going to be a d -;er ed 
thing. What will be the overall impact 
of thi contaiaeri tion policy on the em-
ployment potential? How i · it going to 
a.ff ct the workload? How it going 
to affect the . pecia l1 ation in the iob by 
thi new method f import-export exeri-
m eot which you are d ing? I thini... it 
is beller that you di cu all thL with the 
concerned federations--bow thi containe-
ri ation i going to affect the employment 
potential and wben 1t come , how i rbe 
benefit going to be shared among the 
worker . consumer and the industry, etc. 
The e a re the que lion which have to 
be cli cu ed a nd ettled in a fair way. 
Otherwi e, the workers are very panicky 
about the new methods that the employ-
m ent potential and employment opportuni-
tie are going to be reduced. 

One urpri ing thing which I ee i tbnt 
these container depots-I do not kmow why 
they are not under the M ini try of Trans-
p ort: they are under the Mi ni try of R ail-
way • Why should it be under the Minis-
try of R ai lway ? A it jq a part and 

arcel of the whole export and im.port 
opera tion and it i all connected wi th the 
o verall shipping industry, I cannot under-
stand tho reason or the rhy m e why it 

should be under tbe Mini try of R ilwlly • 
Ther by what is goi to h pp n to tho e 

ork r who re parl a nd p reel of th 
import-export oper tion? Th reby they 
nre going to c d nied w ge du to th m 
ccording to the agre\;ment a well a 

1Jccord.ing to the l rm od conditions 
which the otb r p r t work r re enjoy-
ing io other por . So, H i not only n 
qu ion of conta.ineri ation but it i a 
que<.t ion of o ernll employment and lb 
condit ions of rvice of worker . Sir 
thi mu b<: within the control of Mini 
t ry of Tr n port nnd it bould nor b taken 
out or tbefr co n rot and put on 1he Jinis-
try of R <.1i lway'). 

15 hrs. 

Ano ther thing i · ab ul the onge. tion 
in p rt . . Congc tion i everywhere in 

ariou p rt-.. Unf rtunatel}. in ur 
countr}', in cerlain major port . hip r 
waiting for the berth · and in certai n olh r-
port , berth re WJiting f r lhc o;hjp . 
Thi i he auc;e of tack of entrol moni-
toring y km . I f po a.,1e . the cargo 
... h ip houlJ h • di\ rt d rrom nc port to-
ano1ber in the overall intere t of th' 
ountry. The c nge lion i cry much 

more in Born ay. It ha b en rep rled 
in the pre th t conge lion problem i~ 

th ere. There hould b u n•ral moni -
torin g y tern to ee that the .. hip-; ~ir' 

di erled for the ea'iy load ing and unlo d-
ing of cargo in the intere!lt of both coo-
sumcrs and the people. 

Res rding theft and pilf rage in the 
port, a repart appeared in lhe pre two 

eek b ck-in Timt' of /!ldia paper. 
a Lanker w lolen from th por o 
Bombay. It wa reported in the prer. . [ 
do not know whether Govcrnm nt of 
India ha gone deep into th matte:- nod 
what lep have been taken y the m. The 
w hole port are't i a free rojd by nil •lie 
private contractor ; in conlr venlion the 
unsocia l element" do • II the mitichief. Un-
le 11 it i tighten d up-unle the who) 
machinery is tightened up-the pilferage 
etc. will go on in II the port . In all big 
ports li ke C I otta nad Born y th i ho. 
b come a r gula.r thin and tbi i being 
reported in all the port . A certain 
machinery ha to be found to plug the 
Joophole and to ec that the piUer 
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n t done. Thi hoold be put an nd to 
f th trade a o. One 

imp till p nding and it i 
yet to be dee id d. W h d an agreement-

] n -term agre m nt- nd the d k lab ·r 
w r iag under the Dock Labour Board is 
co ered by the a r ement. In the light 
of th r ement a. certain ttJem nt ruL 
to be arrived t r s rding pi e rate re-
. ion. But lh man gem nt of the Dock 
abour B ard i not c ming before tbl! 

n oli ting l blc unle th wurl ere; • gre 
to th revi ion of the d tum. So, the 
pi e r te r i i n uld not be di cu el 
, ith the lanagement. Thi wn not th 
und r t nding a. p r the agr emcot. Be i-
de . the piece rate y tern varic from 
d ck to do k- in Bensral they b ve a diff-
rent y tern; in hin, they have a 
difTerent c;y tern. Taking 111 th peculi-
arit1 of each p rt. the piece 1.lte y tern 
h uld ha' c been r vi pl March 

or o, we c uld n t m ke much progre . . 
Thar ,. n h cau e o • directive that ha · 
b en ~iven namely unle the datum revi-
i n tal..e place. the. cannot i cu , the 

piec rntc revi i n. hi i contrary to 
th c epLed term of 1 h ag:reem nl or 
n rm nd prin iple and . o thi ., rt"cular 

pect ha to e taken into con ider r:on. 
A I r hun of the workers are now 
heing denied th "age which the other 

in lb p rt are having. TI1i ' i 
of delay • nd ob trocli n th l i. 

cau d y th directi e i ucd by D ock 
Labour Admini tration. 

With the e word · I nclud . 

HRI K. T. KO ALRAM (Tiruch n-
d 1r): Mr. Depucy-Spe er, Sir, \: bile 
upporting thi Bill, T wanted to ay n fe\ 

' ord . Of our e, thi M ajor Port Tru ts 
Amendi ng Bill de I wi th the appointment 

ice-Ch, irmnn. 

1 would u e t th t it i not advi able 
to hav b th the Chairman and the Vic -

halrmnn from IAS cndre. But it is not 
ad i ble. Th hairman can b a lAS 
m o· bu the Vi e-Ch irman should not 
b n fAS m n ... 

Bili 
MR. DEPUTY-SPE AKER: You mean, 

Deputy-Chairman. 

SHRI K. T. KOSALRAM ~ Ye Sir. 
What I wi h to say is this: We always 
need practical people in the particular job, 
indu try of commercial concern, a the e 
are hi hly pecialised fields· the Deputy 

ha irman mu t be an experienced m n . 
He m u t be a man promoted to that post 
from that part it lf. My hom. friend 
Mr. Virendra Pati l i an experienced ad-
mini trator and he know how to do it. 
T leave it to him . Madra port i. a m::ijor 
port. Jn Madra Port every day we are 
. e ing quarrel between the employee of 
the e el and the private agent . Every 
day we find hat thi" is a common 
occurrence. Why? Tt i becau e of this 
rea on. You have given to a private 
agency of the CT thi entire monopoly. 
You have teamer agency. tevedoring. 
victualling, hip-repairing and o on. I 
am not bothered about any individual 
or any particular company. Sir, our 
Government under the leadershi p of Smt. 
Tndira Gandhi i ommitted lo ociali m. 
Here we find 1hat all the contract by a 
public ector organisation the !>et are ing 
given to a particu lar company or a parti-
cular indi idual. So every day the e 
ugly ce n are coming up. Mr. Virendra 
Patil i a democrat. H e is a democratic 
mind d man. H e ha got demo r tic 
id a . I know him for o many years 

c.L hief Mini ter. a PW Minister. Parlia-
ment and A mbli are upreme bodies. 
He may y ometbiog in the Consul-
tat ive Committee. but here, Parlia ment i 
a verci body. You cannot deny the 
fact that Parliament's Committee on Pub-
lic Undertaking~ is a upreme body. lt 

Ji reported y 1erday about one impor-
t nt a pect. They have aid that this 
individ ual contr cl system should go. It 
, hould be ended forthwith. This report 
ha · een submitted yesterday to this 
Augu t Hou e. They have cateooricaJJy 
uid that we should not allow thi kind 

of thing in the port. You have g<>t thi 
monopoly sy te rn from 1973 onwa rd . 
There is no tender. Somebody is ex-
ploiting 11 these thing. Do you know 
wh t happen ? That particular man or 
that p articular company is l)lention 
very big names. If you go to l'l il 
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Nadu you will see that he will mention 
the top most man's name. When be 
comes to Delhi be will alway be c corted 
by the Police. If you go to Tamil N du 
you will ee that he will be e corted by 
the police guards. (l 11terruptio11s) My 
friend Panditji knows it very well. He 
offered this to my friend Mr. Vircndra 
Patil saying, "I am prepared to- take up 
that contract y tern and I will give y u 
I 5 per cent more ... " 

DR. VASANT KUMAR P DIT 
(Rajgarh): 20 per cent more . .. 

SHRI K. T. KOSALRAM: Ye • 20 
per cent more than what you have given 
to the other contractor. I will give that 
to you. 

DR. VASA T KUMAR PANDIT: 
StiJI I am repeatini: that offer. 

SHRI K. T. KOSALRAM: Still he i 
repeatingg that offer. You c not say :rny-
lbing again t thi aueu t body' report. 
Thi report wa ubmitted ye terd y. 

MR. DEPUTY-SPEAKER: The report 
ha been submitted only ye terday. You 
mu t give time for it con ideration hy 
the Government. 

SHRJ K. T. KOSALRAM: I am jut 
mentioning thi to my frien~, the hon. 
Mini ter, Mr. Patil. Herc i the report. 
Here is the mandate from the Parliament. 
So you camot go agaimt the mandate. I 
know that you arc a very good admini -
trator, a clean adminj trator. But in the 
S.C.J. the officer are hiding the facts 
even for mall things. Whatever the 
malpractice or whatever the charge any 
Member make\ they will find some way 
or the other to circumvent them. That 
i how they are functioning. I know 
that Mr. Fa.ti! is a very good admini trator 
and I would ask him not to tolerate this 
kind of corrupt official . Thi kind of 
-:orrupt official should not be tolerated 
at all This i my humble reque t to 
the hon. Minister. 

Sir, the Sethu nmudram Project is 
complementary to the 'tuticorin Har ur. 
J know that you have ympthie for that 
project. You have appointed a Technic I 

ommittec and that ommitl i looking 
into this. Ye tcrday. the E timate m-
mittec al ubmitted a R eport on thi to 
the Parliament. They have troogly re-
commended for completing thi project. 

ome official might ay that we arc hort 
of fund and other th in . But we 
h uld n t bother bout the fin n::ial 

po ition. We have to e th f a ibility 
c;;ide of it. That i · the only que tion. 
They c;not talk like that. I nppe I to the 
official not to bring the financial difficulty 
to wbittle down the propo I. When the 
fea ibility report wa ubmitted the co 
1hen worked out ~ a about R . 35 crore. 
Now, it co t , about R . 120 crore. If 
you so on delayin the project, it will go 
up to R . 200 crore. N ow the pri e of 
fuel have gone up. II i till goin up. 
You ca n tart the work. lf 1he work i 
completed very soon, then we can avoid 
the circuitou route of about 600 mile . 

The Defenec Mini ter i al o very much. 
intere ted in thi proiect. You have np-

inted a Defence man ro work on this 
Technical Committee and he i ,here nd 
they are going to give a repon on tbi, ... 
I hope Mr. Patil v ill take f vourablc 
deci ion very soon ~ th l the Scthsamu-
dram project could be tnlo..en up imme-
diately. 

Then. Sir, I talked to the hon. Mini ter 
about the Andaman and icobar I land . 
1 aid that Port Bl ir in Andam n a nd 
Nicobar Island should be declared 
major port. Nobody i paying any res-
pon to thi que tion. If you a k tho 
S.C.T. people a to wh.nt bas happened 
in regard to declarin ffil port a 
major, port";" they would imply ay th t 
the Administrative Mini try i to take a 
deci ion in thi matter. On the other 
hand, if you a k the Admini r tive 
people they will y that this matter i 
within the purview of the S. .I. So, 
nobody will take any re pon ibility. Who 
are the sufferer ? ihe public are the 
. uJferers. Unle you declare the port 
in Andaman & Nicobar l land a a m ·or 
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port, you canot improve the Islands. 
Not only that. Ii you d·o so. you can 
exploit the natural resource of the 
Island fully. So, I ould earne tly re-

·que t tne hon. Mini ter kindly to declare 
Port Blair io Andaman Islands a'S a major 
porL. 

• 
Sir, the hon. Mini ter , Mr. R. V. 

· Swnminathan , know the Chinnamattam 
i herie' harbour project ha been sanc-

tioned . Of cour e, a project for Cud-
dalorc ha al o been anctioned . Thi , I 

'know. In th i particular case, T met the 
Finance Min i ter during the Jnnata 

·regime, the ub equent Finance Mini ters 
and aJso the Prime M ini ter. The Centre 
ha kindly gi ven Rs. 2. 5 crore for this, 
and the State Government i also going 
to give another ~ . 5 crore of rupee . All 
put together, there would be R . 5 crorl! . 
My friend , Shri Swamiaathan ba written 
to me that the Mini try of Tr n port and 
Shipping is not prepared to undertake the 
con tru1;tiDn. T do not know why. There 
i a major hnrbour at Tuticorin near 
Chinamutam. veryth ing there; en-
gineering ta ff i there. If you reque. t 
the Lale Government to proceed with th is 
work. it will lend to delay and I do not 
know what will happen. But I am not 
'here to criricic;e 1he State Government. 
A I id. your taff · there and they 
are willing to undertake tbi work ond 
complete it w ithin no time. Buildings and 

ariou thing nre needed for ach pro-
ject . but in th L ca tnff quarters would 

\. no t be required. If you entruSt it to tho 
' Tut.icorin harbour, this will be completed 

within a year. 

According to the fisheries Department, 
we ca n catch fi h worth ten crorcs of 
rupee every year. You are a vegetarian 
a nd you do not know about fi h : I 
'know about prawn . It is one of the fish 
which we nre exporting every year worth 
crore of rupee . 

MR. D PUTY-SPEAKER: J:ish is a 
vegetarian diet; R aiaii h as said that 

~ SHRI K. T. KOSALRAM : I stnnd 
corrected in that ca 

We have been exporting the prawn 
variety of fi ·b to I a pan, Ausralia and 

America. We are earning crores of 
rupees by exporting this. As I said, at 
Cbinamutam we can earn by catching 
fish about Rs. 10 crores per year. Then 
Parangipeti and Cuddulore are also there; 
the are m all fi shery ports. I would 
request you 10 kindly developed all these 
ports. You ·have got enormous resources, 
and staff. You can take up these projects 
and complete within a year. 
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AN HON. MEMBER: 'Strong' mean 
weak. 

MR. DEPUTY- P AKER: He wants 
extra trong. 
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THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDKA 
PATIL): Mr. Deputy Speaker, Sir, in 
all, even hon. Member have participated 
in the di cu ion on this B"ll amending 
the Major Port Tru ts Act. I am very 
happy tha t al mo t all the Members who 
b.act participated in the discu ion, have 
upported the Bill. Some Member ex-

pre ed their doubt~ and appreheo ion . 

Shri Mohamed lsmial went to the ex-
tent of aying th::i t this Bill is meant only to 
impo e more workload on the workers 
working in !he port and i again t the 
worker . 1 do not know what made 
him to ga in uch an impres ion. Thi j 
a v •ry '>i mple and routine Bill and the 
amendment !hat have been uggested in 
thi Bill, ome of them were ugge ted 
by the Chairman of the different Port 
Trus and al o from our Ministry, when 
the founc.1 it difficult while applying or 
making Lhi Act applicable. Therefore, 
thi i. not he Bill meant eitner for hara 1 

jag 1he mployee or the worker in the 
port . On the other band. thi Bill is 
meant for efficient functioning o f the 
P ort and they ar very simple and 
routine a mendment . 

When thi Bill w di cu d last time 
in the Upper Hou e. almo t all the mem-
ber without e ·ception upported this 
Bill. Here al o al mo t all lhe members 
h ave upported it and I am really grate-
ful to them. One hon. member wanted 
to know why government i taking power 
to appoint more than one Deputy Chair-
man . Jn my introductory remark , I bave 
made it very clear. I will repeat ~hem. 
I have aid , "So far as the appointment of 
the Deputy Chairman a re concerned, there 
are certa in ca e w"bere we have to 
appoint more than one Deputy Chair-
man." But today, a it is, there is no 
prov1s1on in the Act to appoint more 
than one Deputy Chairman. The lacuna 
is there· the deficiency is there. So, that 
is why in order to remove that deficiency, 
in order to overcome that lacuna, I have 
sajd in my introductory remarks that so 
for the power of appointing the Deputy 
Chairman is concerned, this power will be-
exerci ed only in case of a port which 
has one Chairman but more than one port 
under its administrative control. I will 



Major P01·t Trusts APRIL 28, 1982 (Amencf-ment) BiU 344 

[Shri Veerendra Patel] 

:.. further elucidate this Point. Hon. mem-
bers a re aware that Haldia Port is under 
the administrative control of Calcutta. Of 
course, there is a controversy;- there is a 
di cussloii and there is a proposal also to 
de-link it from Calcutta and m ake it a 
separate and independent port. F or that 
purpose, a committee is appointed to go 
into this question - about the econo mic 
vi:.ibility and feasibility ot de-linking 
'Haldia from Calcutta Port Or ro continue 
the staJUs quo. The committee ha~ also 

· submitted a report; it i under considera-
tion. We have not taken a decision. 
'But the prese nt position is that for these 
two ports-H aldia Port and Calcutta 
'Port-there is only one C hairman a nd 
there is only one Deput y C hairman be-

, cause und er the exist ing Act, we cannot 
appoint more tha n one Deputy Chairman. 
·only in such cases,-1 h ave made it clear 
·that in case of a port which h as one 
Chairman but more tha n one port under 

"its administrative control-we want to 
'have Power to appoint more than one 
Chairman. 

So it is only for that purpose that this 
power is being taken by the Government 

. .and not with any ulte rior motive. 

The hon. Mem ber Mr. Ismai l-he is 
not here; he spoke and went away-wam-

. ted to know about the seamen. I know 
that he represents one seamen's union 

· FUSI. He comes to me very often. But 
unfortunately, that is not a recognised 
union. Jn our country, there are two 
unions. One is NUS! in Bombay a nd 
another one wit'o the same name in Cal-

~ cutta. These are the only two recognised 
unions 'according to the membership veri-
fied by the labour Ministry. So, accord-
ing to the results that we have received 
from the Labour Ministry, we have re-
cognised these two unions. The case of 
Mr. Ismail is that FlTSI is 'iiaving more 
following and support than NUSI. Ac-
,cording to him, NUS! does JlOt represent 
seamen and. therefore, FUSI should be 

--recognised. But there is a procedure for 
recognising ·a partiaular union. After 
every two years, the membership has to 
!be verified again by the Labour Ministry. 

After verifictal ion they give re ult and 

then we recognise the union . That is the 

established practice. I h ave m ade it clear 
to him. I 'nave wriuen to the C hief Mini-

ster a lso that this is the proced ure. I have 

already writte n to the labour Mini ·try to 

get the mem be,rship of di fferen t un io ns 

verified a nd let us know which union h as 

got more foUow ing so that I m'JY recog-

nise tha t un io.n . But the verification worlc 

going on. Unle the ver ification work 

is completed and t'ne results are made 

available to us , how i it po ible fo r me 

to de-recognis tha t union, wbicb w a re-

cogni ed earlier, end recogai~ a union 

'about who e trength, fo llow ing and up-

port I have no idea. They are nol on ly 

demand ing recognition or that union but 

unfortunately , th ey are holding up our 

h ips and b ringin g a bad name to Calcu tta 

Port. I am orry, he i not here, otherwise 

I would h-ave made an appeal to h im be· 
cau e many ship-owner are afraid of ge>-

ing to calcutta Po rt. They say that if they 

go to the Calcutta Port, they do not lnow 

when their shi p ~ going to come out of 

Calcutta Port. I wrote to the Chief Minis-

ter and al o told the :Member to w it for 
the verification result . lf hi organi atjo n 

has got the real tre ngtb , I have no 

he ita tion in recogni ing h is UD ion. 

I think, Mr. Rajan ment ioned about 

workers' participation . So fa r ·a po rt are 

concerned, workers cooperation is very 

much there. I do not know about the 

other undertaking . According to the 

Major Port Trusts Act, two repre enla tives 

of the u.nions are give n repre eotation on 

l'ne Board o f Trustees and they a re trus. 

tees. He can find out tb'at in every major 

port, labour represent atives are the trus-

tees. Who are the trustees? It is aga in 
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ba ed on the strength. There are certain 
port wh re C ITU i represente-0. There 
arc certain other where AITUC is repre-
sen ted, in certain Others INTUC is repre-
sented and HMS i also represented on 
certai n port . But in all the ports I can ay 
without a ny fear o f contradiction, that re-
pr e otat ion i g iven to labuor unions ocn 
the Board o f T rustee and they are trus-
tee . Therefore, we a re getting ful I coop-
ratio n of t he Jabo ur working at the port. 

Some hon. M m bers mentioned about 
pilferage. A bout pil ferage I must say t luit 
it i there lo some exlent in Bombay Port. 
But it i ' not there in o the r ports . When I 
say that it i oot ther in other ports, I do 
not mea n to ay tha t there is no pilfc rag .. 
at all. but it is negligible, may be 10,000, 
15, 00, _ ,0 5 ,0 O. one lakh, one-
nnd-:.i-ha lf lakhs or two Iakh or omething 
like that. But it i o.nly in Bombay port 
tha ! ii i to ome exte nt on a higher ide. 
I ha ve agreed a lso. Previously ·al o , on 
evera l o · a. io n'S where there were que -

t ion ·, whil rep lying to tho e ques tio ns 
al o I ad milled thi ·, but even then com-
pared to the va lue o f the traffic h and led 
by the Bom bay Po r:, p ilferage is not eve.n 
.01 per cent. It i hard ly .01 percent. W e 
wam to elim ina te com ple tely even that pil-
ferage Unfortu n tely in re pect o f Bombay 
port. "ome of the lem be r also vi itcd the 
Bom hly P ort. it i ju t in th heart of 
Bombay c ity. On ·ill ide there are t ruc-
tu re and private buildi n •s a nd there i o 
mu h of · nge t ion there. When I ay 
o ng st i n . 1 mrn n lo say tha t a lot o r 

pack ages ~re the re . goo a rc there. they 
are all th ro wn there . they a re n o t p roperly 
stocked th ·re becuu<;e there is 1'10 pace 
ava il blc there . T'nal i why there is so 
much o f co nfu io n. Therefore, th ere is 
pil fer'dge to om _ xt .n t. But w wa nt to 
see 1·hnt that pilfe rng i · ub o elimin~ted. I 
have already made a n am nouncement in 
the other H ouse th a t we have decided in 
principle to induct Central Industrial 
Secu rity F o rce . In f.ic t. th at wa the deci-
ion taken by t he Bo mbny Porl Tru t 

ear li r. b t unfo rtunatel y what happened 
is th at wh never ny port or a.ny publ ic 
undwrtakins wont to induct the Central 
lndu ri al ecurity Force the condition 
that i p ut by them is that they should 

be provided with ·accommodation. Sir, 
about the accommodation problem, ho.n. 
Members, particularly Mr. Parulekar, are 
very much a wa re of t'nat problem, it is 
very very acute in Bombay and it is very 
difficult to find accommodation. There-
fo re, 'although the Bombay Port wanted . 
to ;n duct the C ISF, they could not in-
duct CISF beca use they could find ac-
commodation. Fortunate ly recently we 
have been able to prevail upon the De-
fe nce M ini try to give some area which 
they h, d got in Port a rea, t'lley had re-
al i ed about 1wo-and-'a-half acres, and the 
other day I wa in Bombay, I discus ed 
it with the Pon authorities and I told them 
that whatever area they are in possession 
o f now. tha t area should be m'ade u e of 
immedia te ly by putting up barracks and · 
wit'ni n 6 to month they must see that 
barracks a rc con truc tcd , at least 700 to · 
800 C ISF people care brought to Bombay 
Port and the secu rity of the Port would 
be handed over to the CISF . There are 
other ste p. al o which have bee n taken I 
have got a lengt hy Ii t. I do not want to 
read that li <.,t, but I will say that we a re very 
mu ch co n ·erned a bout pilfe rage that is 
going on in Bombay, w a re doing our 
be t a nd the Port authorities are t aking 
all nece. ary te ps to see that instructions 
"dr i ucd to elim ina te it tota ll y a nd at 
least pi lferage is b rough t down to the 
m in imum . 

Ahout compuL o ry re tir~ment , Mr. Paru-
lekar. M r. Rajan and a l o other M em ber 
took exception to thi as to w'ily th i 
comp ul o.ry re tirement powe r is given to · 
the C hairm a.11. Sir. they agreed that 
C ha irma n ha. !!Ol the power . H e h' 
go t rhe power. to dismi ·s, he has got the 
powers to de mote . he has got the powers 
to w ithhold p ro mot io n and he h as got the 
power to -;u pend a ny o fficer working in 
the Po r1. BUl todny under the Act he ha 
no power to retire an officer compul. orily. 
Tho e power a re being enjoyed by the · 
G o vernmen!. Government has got the 
powers. Government can retire any 
officer compul ori\y. After all tha t i a 
public ector undertakiags. Port is al o 
o u r own orga nisation. Tberefor:e. we 
thought that-it is a minor puni bment 
compared 10 dismisasl. suspension, demo-
tion, withholding promotion and other 
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•punishments--compulsory retirement is a 
·very very liglit punishment. This was not 
•provided. Therefore, it has been provided. 
'Not that the Chairman wants to misuse 
·the power. There is no question of mis-
rusing any powers at all. 

Shri Chintamani Pani,grahi was m'en-
' tioning about the Chairman of Paradeep 
'Port. According to him. it appears that 
·the Chairman is not impartial. I ao not 
'know what grouse he has against the 
·Chairman. I had been to Paradeep Port. 
I have met that officer and I had an 

. occasion to discuss with that officer and 
that officer be longs to Orissa cadre ~nd 
'I must say as Minister in-charge that he 
is one of our finest officers and a very 
good and efficient officer. l ao not know 

·why some of our friends are having any 
grouse against that offi cer. I dO not know 
anything about that. But rece ntly some 
incidents have been brou2bt to my 

·notice. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): Have you che-cked up 
from the Orissa Government? He was 
on the Oris a cadre. Have you checked 
up h i er-Vkes with the Orissa Govern-

· ment? 

SHRI V ERENDRA PATIL : Our 
policy is that, as far as po sible, when-
ever we want to appoint any officer, as 
Chairman of a particular Port, we consult 
the State Government concerned and we 
want to appoint only the Officer of that 
State as C'Oairman of that Port because 
Paradeep Port is in Orissa and we do not 

·want an officer to come from some other 
State to be the Chairman of that Port. 
We want only Ori sa Officer to be there. 
When we appoint Ori a Officer, naturally 
we look into his Confidential Rolls. We 
1ind out hi · antecedents, and whether he 

·has got outstanding ability, c pn~ty, per-
• n v-

formance and - all that and al ,. ;-• ' ''·. 
· into confidence and we con ult and seek 
the concurrence of the State Government 
hefore appointing. Without the concur-

. rence and without the consent of the 
·State Government, we do not appoint 
-him. That is why, he is one of our good 

fficers and if there are any com-

plaints against him. I am prepared to go 
into that. I am prepared to a k one of 
our officers to 20 to Paradeep to enquire 
into the complaints. But before enquiring 
into the complaints, simply because there 
are complaints, I do not think it is foir 
to condemn any officer becau e that officer 
is not in· a position to defend himself in 
this House. 

That i · why. I say, th. t he is one of 
our good officers. 

SHRI BAPUSAHE B PARULEKAR: 
We would like to know wnether a ny 
qualificat ions are pre ribed because an 
IAS Officer who ha proclically pent all 
hi life in Cooperativ Sedor knows 
nothing about shipping or about ports. 
Whether you appoint ucb person as 
M anager . Whether th at is correct. That 
i · the point wh ich, accord ing to me. i 
more important. 

SHRY VEERENDRA PATIL: I el l 
you that We have got ten port . Out o f 
fO Port , the Chairmen of nine Port are 
nil TAS Officer and it j<; only in one Port, 
one Engineer ha been appointed as 
Chairman 

Shri Bapu abeb Parulekar ays that 
before appointing any I S Officer, you 
must find out whether he ha got any past 
experience of operatin~ a Port. H ow is 
it POS ible to have that? So f r a · M r. 
R ao i concerned, I mu t mention that 
bef re he went back to Ori cadre,-
he i from Ori a cadre. he wa o n depu-
tation here in the Govern ment of India 
and h e wa working in our Ministry of 
Shipping and Transport for five years 
before he went a Chairman of the 
Paradeep Port. He has certain knowledge 
and certain background. There are cer ta in 
officers who may not be having back-
ground. But you know, an tAS Officer, 
being intelligent, he does not take much 
time . It may take six months. Within 
six months, they can pick up the work. 

SHRI CHlNTAMANI PANIGRAHI: 
On a point of information. He was in 
the Cooperation Department in the State_ 
Government, and t e cooperatives couJd 
not function effectively under him. The 
cooperative organisations· were completely 
aga inst him. Jt is because of that, I have 
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raised. Should he go tO the Paradeep 
Port? Has the Minister inquired into il? 

SHRI VEERENDRA PATIL: I do uot 
'know what be was ID Omia Government. 
But after be came from the Orissa Gov-
ernment, be was jn the ~ufistry of Trans .. 
port & Shipipng for five years. From 
here he went back as: Chatrman of Pra-
<ieep Port. I do not know a out his 
~ecord there. A I aid ju l now. we do 
not appoint anybody without going into 
bis record. without going into h · confi-
dential record . Suppose h is confidential 
record in the Sta te were bad; we w:>uld 
not have at all appoin ed him a Chair-
man of Paradeep 'Port. Simply because 
'h is CR are good, out landing, and he is 
a good officer. he ha been appointed as 
C hafrman of P r deep Port. Even now 
I want fo ru ure the hon. Member, Shri 

hintanian i Panigrahi , that, if there are 
a ny complaints, if there are any incident , 
1 am prepared to inquire into tho e, I am 
prepared to -;end o ne of o ur very re pon-

ible officer to inquire into the matter, 
and if he i fou nd to be at fault then 
whatever action ;., nece ary to be taken 
agai n t him, I will not hesitate to take 
that. 

SHRI BAPU AH EB PARULEKAR: 
Persons from Navy. either retired o r bigh-
r nking officer will be better qual ified 
to hold the e p ..,t ~ than IAS office~. 

HRI VFER NORA PATIL: For 
port ·? 

SHRI BA PUSAH EB PARULEKAR: 
o far ns hi pping i concerned. You 

have in Ca lcuua a per.on retired from 
N avy. 

SHRI VEERENDRA PATIL: If you 
ay for shipping company, it i all right. 

Tne Vice Chairman-cum-Managing Direc-
tor of our Shipipng Corporation of lndia 
is one of our N avy officers. I remember, 
Adm. Nanda wa there; Adm. Krishnadev 
was al o there. Other N avy officer were 
also working in the Shipipng Corporation 
-Of India. BUt T do not know whether 
they will fit in a Chairman of Port. 

About ore traffic in 'Paradeep Port, as 
Mr. Paniirahi knows. the Ore traffic has 
~one down. There is ·one berth w}iich 

is mechanized for ore-h ndlina. A he. 
knows, certain jmprovements are being 
ma reclaimers and tippler . We are 
investing more and more. and the capa-
city i to handle three millon tonne of 
iron ore every year. But the port is not 
handling three million tonne ; it i ha idl-
ing only 1.6 or 1.7 million tonne . We are 
not re pan ible for that. We have created 
the facilities. We are prepared to handle 
ore. But if hips are not being nominated, 
if hip are not coming, then what is to be 
done? It is for them to nominate the 
ship. After I came back from Paradeep, 
I had a detailed discussion with the 
Chairman. MMTC. I told him, "We have 
invested so much of money. we have 
created the fac ilities; why not nominate 
ship, why not en ure that more and more 
ore is exported from Paradeep Port?" 
But they _ . ay that the Jcapanese are not 
intere ted in shipping iron o re irl maller 
ship ; they want to nominate a igger $hip 
b cause, they ay, it i economical to 
carry iron ore in a bigger ship than in a 
smaller hip. And bigger ship cannot come 
because of draft restrict ions. That i why 

though the capaci ty is there, o nly 50 per 
cent of it is utili ed: it i not uti li ed to the 
full extent. Th$: are the d ifficultie . We 
have been con ta ntly in touch with the 
MMTC and we are trying to prevail upon 
them, telling them. "If no t three million 
tonne , at lea l plea e try to see that you 
reach two million tonnes". We hope to 
achieve some re ult after m uch per ua ion 
with the MMTC. 

Then bout the clearance of cargo. }. 
think M r. Rajan mentioned about that. 
That problem is there--only in the Bo mbay 
port. In Bombay port the demurrage is 
very heavy. Recently the port authorities 
have further increa ed the demurrage char-
g by 50 per cemt, I 00 per cent. till, the 
cons ign do not clear the car<>o at all. 
They are m;ing the Bombay port a a god-

rehouse. What to do? Wo 
2 months--according to tho 

MR. DEPUTY-SPEAKER: The demur-
rage charges may be less than the rent. 

SHRI VEERENDRA PATIL: Sir, tho 
den1urrage charges are heavy. 



.Major Pvrt Trusts APRIL 28, 1982 (Amendment) Bill 35~ 

MR. DEPUTY-SP1"AKER: I say they 
may be less than the rent outside. 

SHRI VEERENDRA PATIL: What· 
ever may be the rent, they do not find sites 
at all to store them in Bombay. The rule 
says that we can keep the cargo only fOr 
two months and after two months we can 
auction them and we are auctioning them 
ancr we are taking all necessary steps. 
Therefore, one· thing is that we are charg-
ing heavy demurrage and after the expiry 
of the two months period we are auction-
ing the goods and all possible steps are 
also being taken ... 

SHRI BAPUSAHEB PARULEKAR: 
Why not expedite the Nheva Sheva pro-
ject? 

SHRJ VEERENDRA PATIL: I c1m 
happy M r. Parulekar asked me about 
the Nheva Sheva project. So far as this 
project is comcerned, the detailed pro-
ject report is ready. We have received 
the detiailed project report and now the 
detailed engineering and tender papers 
have to be pre red and that work is go-
ing o n. We are go ing before the PIB for 
appro a l and we are getting the appro-
val al o from the PfB very shortly and 
if ::il l these formalities are completed ac-
cord ing to the schedule we have drawn 
up. it wo uld be possible for us to invite 
global tender durii'.lg the first quarter of 
1983 a nd it is possible for us to com· 
mence the work also during 1983. That 
is the position so far as the Nheva Sheva 
p rojec t i concerned. 

MR. Jadeja mentioned about the Vadi-
nar port. I was there and he was also 
there with me. It is no doubt the be'3t 
port and it is today only an off-shore oil 
terminal. We have got a proposal and 
tha t proposal is lo build up a berth in 
the la t year of the S ixth F ive Year Plam . 
I do not want to say anything now be-
cau e it is too early fo r me to say any-
thing now. But I would like to say this 
that Vadirnar i~ an ideal port for develop~ 
ing it as a major port and we shall try 
our be t to see that this port i~ furhter 
developed because this is the only deepest 
port toda; in our country. 

About Sethusamodram Mr. Kosalracn• 
mentioned. He wanted to le.now about it. 
He knows that before I assumed office 
and before I took charge of this Ministry, 
it was almost abandoned. But on his 
il'.lsi'stence I agreed and I appointed aru 
expert committee .... 

SHRI K. T. KOSA LRAM: The entir~ 

Tamilnadu i grateful lo }'OU. 

SHRI VEERENDRh PATlL: That ex-
pert committee is golug into this matter 
mid 1 think in ailothc1 2-3 months we ex· 
pect to get a report from 1he committee 
and after getting the report, whatever 
action is ncces-sa ry we wi ll ee that action1 
i taker. bec~use hefo e knowing wha~ the 
report is go ing to be . . . 

SHRY K. T. KC;SALRAM : In 1964 the 
Cnhinet ha sanct io ned it. The feasibility 
repo rt n alc;o the vb biliry report ha 
been given. On the . trength of the re-
port the Cabinet ha anctioned the pro-
ject. Unfort unately it has not been takeru 
up. You are to graciou. to take it up. 
now . ... 

16.00 hrs. 

SHRT VF.ERENDRA PATJL: That i 
what I . ay-all t!i.at chapter was clcsc:.i. 
When th at chapter wn~· clo ·ed. . I have r:ow 
re-opened that chapter. I have appointed" 
a comm ittee. 

I have appointed a ommittee and fl.i.at 
is going into the matter. There ar~ ex-
pert working on that committee. The 
State Government has al '>o appointed a 
small committee to collect certain data; 
and thi data as Mr Kosalram has sug-
gested . is being made u e of by us. After 
that. the ommittee will submit a t"ep.:>rt. 
Tn the light of their report, whatever 
action i necessary, I am prepared to talce-
the neces.:;a ry ~ction. 

About Andam an and Nicobar islandsp 
we e;;hould not fo rget because they are 
very far away from the main land. · That 
is why we arc very particular, the Govern · 
menl of India is very particular. Even 
our Prime Mini ter is very particular to 
see thal all proper facilitie are provided 



353 Major Port Trusts VAISAKHA 8, 1904 (SAKA) '(Amendment) 354 

,, 

to the people living in these islands. Their 
-problem is not that their port should be 
deveL ped as a major port but their pro-
blem i that· there must be a regular pa!S-
enger-cum-cargo crvice from maintained 
to th se island . There were some diffi-
culties. There was one vessel M. V. 

dama.n, a very old one. We wantea 
that it should be replaced by a new one. 
There \~as some difficulty. In spite of our 
be t efforts, the Shipping Corporation of 
India could not find a new vessel. 

Recen tly, one M. V. Akbar has been 
given to the Andaman Ad.mini tration and 
that M. V. Akbar is an air-conditioned 

p. It is in a fairly good condition. 
That hip is now sailing from Port Blair 
to Calcutta. J.t is a very good ship and tb e 
people are very hl\PPY· I want to assure 
the House and the people of Andaman 
i lands th¥ whatever may be the losses or 
our difficulties, we shall see that all ~9 i-
bJ efforts are made to provide the facili-
~ie.s to the people Jiving in these islancla. 

Mr Rajan and ome other Members 
vo something lurking in their minds 

namely that we are thinking of appoint.ing 
e specialists who are not trustees on 

~e Committee. After all, specialists are 
speciaJ.i . There are so many categories 
o ;pecia.Usts and they are not appointed 

long-term tro tee . Th ~ are ap-
pointed a tru11te s only for a tem-
porary period. I want to as or the- hon. 
Member th.at our objective is not to reha-
bilitate anybody who is defeated in an 
election; nor can I say that any favour is 

bown to a particula r person belonging to 
a particular party. I wan t to- tell 
you on wilh all sincerity at my command 
th. t only sp cialists, who have got specia-
li knowledge, are required for the port 
purpo~ . Only such speci .. lists will be 
ap_pointed and no one else. I can assure 
this to the hon. Members. Mr. Parulckar 
• not here. He has raised certain points 
about specialists. I have , already ~aid 

about the additional fee. They are paid 
.. R . 100 or 120 as additional fee. If we 
' want to appoint specialists with Rs. 120 'aS 

additional fee, no specialist is prepared to 
serve on the COf11!!1iUee. We have taken 

provision to give more fees to such 
710 LS-12 

Bill 
people who have got specialist knowledge. 
That is why we have this p~ovisio]l. Mr. 
Rajan was asking about Tuticorin port It 
is an old port ·wbich is under our 

0

ad-
rninistr,ative control-it is not a new port. 
Man8alore port is still with the State 
Government. 1Jiey have not yet ~ded 
over th.at port to us Therefore, there 
is no question of apPointing a Chairman 
for the 9ld port, and another Chairman 
for the new port. It is not like that. If 
there are two ports, then the question of 
appointing a Deputy Chairman or mo.re 
than one Deputy Qhairman will nrise. 
These are the points about which hon. 
Members wanted to know. 

There are other points also which have 
been mentioned but since the time i 
short-I have already taken much of the 
time of the House-I do not want to deal 
with all the points. that have been made 
out. 

If any point is left out, to that extent, 
I will see that reply is sent to the me!J)-
bers. Before I conclude, I must eXPress 
my grateful thanks to all the MemberS 
who have participated in this debate and 
supported this Bill. 

SHRI K. T. KOSALRAM: What about 
Chinnamuttam Fishing Harbour? 

MR. DEPUTY-SPE.AKRR: He bas al-
ready replied to all the points. If you 
wan t, you m'ay please send a Jetter to him. 
I will now put the consideration motion to 
the vote of the House. The question is: 

"That the Bill further to amend the 
M ajor Port T rusts Act, 1963 as passed 
by Rajya Sabha, be taken into consi-
deration." 

T lie motion was adopted. 

MR. DE J;»UTY-SPEAK.ER: W e now 
taJce up clause by clause cobsideration. 
'l;'h.ere are no amendments to clause~ 2 to 
20. I shall put them o vote: Tl)e ques-
tion is: 

''That cl,auses 2 to 20 stand part of 
the Bill." 

The motion. was adopted. 
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[Mr. Deputy Speaker] 

Clause 2 to 20 were added ur the 
Bill. Claus"K 1. tTie Enacting Formula 
a.nd the Title were added to the Bill. 

MR DEPUTY-SPEAKER Now, the 
hon. Minister to move 'That the Bill ~c 
passed'. 

TIIE MINISTER OF SHIPPING AND 
TRANSPORT SHRI VEERENDRA PA-
TIL}: I b g to move: 

"That tho Bill be pa.s.sed." 

MR DEPUTY-SPEAKER: The ques-
tion is: 

"f hat t'ne Bill be passed." 

The motion was adopted. 

16.08 hrs. 
WILD UFE (PROTECTION) 

AMENDMENT BILL 

MR DEPUTY-SPEAKER: Now we 
take up the next item. 

Shri R. V. Swaminathan to move Oll 
behalf of Rao Bireodra Singh. 

THE MIN1STER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
SWAMINATHAN) : Sir, I beg to move 

"That the Bill to amend the Wtld 
Life (Protection) Act, 1972, be taken 
into consideration." 

MR DEPUTY-SPEAKER: You may 
please speak on the Bill. 

SHRl R. V. SWAMINAIHAN: Tha 
Wild Life (Protection) Act 1972 (53 ot 
1972) provides for the protection of wild 
animaJs . and birds and for matters cOll-
nected therewith or ancillary thereto. 

Under the present scheme of the afOR-
said Act, wild animals specified i.n Sche-
dule I of the Act cannot be hunted by 
any person except as provided in Scctfons 
11 and 12 for specific purposes. 

There is uo provision at present !or 
permitting capture and translocation at 
wild .animals for scientific management 
which may for instance be necessary in 
the case of elephants, for their popula-
tion management or for introduction m 
alternative, suitables habitat of endaogerc 
species like the Great Indian Rhinocero 
and the Asiatic Lion. 

To achieve this purpose, it is neces.sary 
to suitably amend sectioo 12 of the said 
Act with the stipulation that in the c 
of any wild animal specified in ScbcduJ 
I, the prior approval of the Central Gov-
ernment, and in the case of other wild 
animals, the prior approval of the late 
Govemment, would be necessary. 

Section 44 of the Act relates to grant 
of licences for carrying on busine s, ;n 
trophy and animal articles and the tim• 
within which applications for such liccnc 
may be made has been specified in ·ub-
ection ( 3) of this section as 15 days from 

the commencement of the principal Act. 

As a result, no one can now appJy for 
licences for carrying on busine in trophy 
and animal articles. As such, persoru 
who get in po e sion of trophy and ani-
mal articles, are con trained to carry on 
busin with re pect thereto, in a clan-
destine manner. It is therefore propo 
to omit the time-limit of 15 days providtd 
in 11ub-section (3) of 5 ection 41 . 

16.09 hrs. 
(SHIU CHINTAMANI PANIOlWll in lhe 

Chair ). 

At the same time it is also propo ed to 
spell out expressly the more important 
guidelines, which should be followed, in 
granting licences under the section and 
confer power on tbe Central Government 
to specify by rules other guidelinel!. 

The Bill seeks to achieve the above· 
objects. 

MR. ·CHAIRMAN: Motion moved : 

"Tbat the Bill to amend the wild Ufc 
(protection) Act, 1972, be taken into 
consideration." 


